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matter on the basis of complaint filed by some depositors. 
Central Bureau of Investigation have initiated necessary 
action to take over these investigations.

[English]

Multinational Companies

2676. SHRI SUSHIL CHANDRA: Will the Minister of 
FINANCE be pleased to state:

(a) whether the percentage of actual investment is 
not satisfactory as compared to the approval of investment 
granted by the Government;

(b) if so, the details thereof;

(c) whether the multinational companies have taken 
over the Indian companies by purchasing their shares;

(b) if so, the details thereof alongwith the number 
of such cases came to the notice; and

(e) the steps proposed to be taken by the Govern­
ment in this regard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN): (a) and (b) As against the FDI approvals 
amounting to Rs. 105957.00 crores (excluding Euro-lssue 
of Rs. 15832.00 crores) between 1991 to 1997 (upto May), 
the actual FDI inflow is Rs. 26619.00 crores (upto May
1997). This indicates an approval inflow ratio of roughly 
4:1. However, gestation period of projects vary and mega­
projects (Power, Refinery etc.) take much longer. Excluding 
mega-projects (which involve nearly 50% of FDI approved), 
the approval: inflow ratio is 2:1 which is reasonable. The 
inflow is showing an ever increasing trend i.e., from Rs. 
351 crores (1991) to Rs. 675 crores (1992), Rs. 1787 
crores (1993), Rs. 2982 crores (1994), Rs. 6370 crores 
(1995), Rs. 8441 crores (1996) and Rs. 6012.84 crores 
(upto May 1997). The inflow is Rs. 8441 crores during 1996, 
which is more than the total FDI inflows of the last 4 years. 
This trend indicates increasing rate of FDI inflows.

(c) to (e) Increase in foreign equity in the existing Indian 
Companies is allowed in cases where request is supported 
by Resolution of the Board of the existing company. During 
the post policy period i.e. from August 1991 to May 1997, 
total number of 494 cases for increase in equity involving 
Foreign Direct Investment of Rs. 8777.91 crores have been 
approved.

Isolation in Global Trade

2677. SHRI B. L. SHANKAR: Will the Minister of 
COMMERCE be pleased to state:

(a) whether the Government are aware of the news 
item as appeared in Times of India dated the July 20, 1997 
captioned “India risks isolation in global trade arena";

(b) if so, the details of the news Item; and

(c) the steps taken by the Government to save the 
country from isolation in the global trade during 199^#|?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (DR. BOLLA BULLI RAMAIAH): (a) to (c) Yes, 
Sir. The news item referred to in the question mainly deals 
with the consultations held in the Committee on Balance 
of Payments Restrictions of the World Trade Organisation 
(WTO) with India on the quantitative restrictions on imports 
maintained by India under the provisions of Article XVIII.B 
of the General Agreement of Tariffs and Trade (GATT) 1994. 
The news item mentions that India risked isolation in the 
global trade arena by refusing to notify an internationally 
acceptable time frame for eliminating barriers, and that the 
collapse of the talks has prompted global trade powers, 
including the EU, the US, Canada, Australia, New Zealand 
and Switzerland to initiate dispute settlement proceedings 
against India.

Government of India has presented to the WTO 
Committee on Balance of Payments Restrictions a plan for 
the elimination of residual quantitative restrictions on 
imports maintained under Article XVIII:B of the GATT. This 
plan was discussed at the meeting of the Committee held 
on 10-11 June, 1997 and at the resumed meeting held 
on 30 June-1 July, 1997, when due to divergence of opinion 
among Members of the Committee, with some Members 
stating that the overall time period over which restrictions 
would be eliminated was too long and some Members 
stating that the Indian plan was workable, the consultations 
concluded without consensus.Therefore, it may not be 
correct to state that India was isolated during the delib­
erations of this Committee.

Some of the Members that had expressed the view 
that the time period under India’s plan was too long, namely, 
Australia, Canada, the European Communities, New Zealand, 
Switzerland and the United States of America, in separate 
requests, have sought formal consulations with India under 
Article XXII of GATT 1994 and the Understanding on Rules 
and Procedures Governing the Settlement of Dispute (DSU) 
alleging that continued maintenance of quantitative restric­
tions on imports for balance of payments purposes by India 
when there have been improvements in India’s balance of 
payments is inconsistent with India’s obligations under the 
WTO. India has accepted the requests for consultations. 
There are indications that the complainants would like to 
work towards a mutually acceptable solution. India’s ap­
proach to these consultations would also be similar.

Compensation to fishermen by 
Insurance Companies

2678. SHRI K.P. NAIDU:

SHRI AJMEERA CHANDULAL:

Will the Minister of FINANCE be Pleased to
state:

(a) whether any representations have been received 
by the Government regarding making inordinate delay in 
paying compensation to the fishermen by the insurance 
companies whose boats sank into the sea as a result of 
storm in Andhra Pradesh; and
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(b) it so, the action , taken by the Government 
thereon so far?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ): (a) and (b) Few 
representations were received regarding settlement of 
claims as a result of cyclone in Andhra Pradesh. For speedy 
settlement of these claims, GIC had set up an Inter 
Company Machinery. Press advertisements were given and 
special booths were set up for speedy processing and 
settlement of claims. As a result of these measures out 
of 165 claims filed by the fishermen whose boats sank into 
the sea, 96 claims have been settled. Out of pending 69 
claims, 41 claims are under process and for remaining 28 
claims, investigation/survey reports and other related docu­
ments by claimants are awaited. The matter is being 
continuously followed up by insurance companies.

Expenditure Management and Reform Commission

2679. SHRI LINGARAJ VALYAL: Will the Minister of 
FINANCE be pleased to state:

(a) whether high level expenditure management and 
reform Commission has submitted its report;

(b) if so, the details thereof; and

(c) the highlights of the report?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SATPAL MAHARAJ): (a) to (c) The Expenditure 
Management and Reforms Commission has not yet been 
set up.

[ Translation]

Hurdles in Industrial Growth

2680. SHRI JAYSINH CHAUHAN: Will the Minister of 
INDUSTRY be pleased to state:

(a) whether there are some hurdles in the way of 
industrial growth in the country;

(b) if so, the details thereof;

(c) the staps proposed to be taken by the Govern­
ment to remove those hurdles;

(d) the reasons for low rate of capital formation in 
the country;

(e) whether the Government propose to improve in 
capital formation for Industrial growth;

(f) If so, the details thereof; and

(g) if not, reasons therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN): (a) to (c) The growth rate of industrial production 
in 1996-97 witnessed deceleration mainly due to under 
performance of crude petroleum, electricity, fertilizers, 
consumer durables and capital goods sectors and also the 
high cost of capital. Some Sector specific policies had

already been initiated in under performing sectors.The 
credit policy announced by RBI has improved availability . 
of credit at softer terms to industry. Initiatives have also 
been taken in Union Budget for further improving the 
investment climate and for accelerated overall industrial 
growth.

(d) to (g) the overall Gross Domestic Capital Formation 
was 27.4% of Gross Domestic Product in 1995-96 as 
compared to 26.0% in 1994-95 and 23-6% in 1993-94. 
Reduction in corporate and personal income tax and 
incentives to investment introduced in the Union Budget 
is expected to further improve the capital formation in the 
country.

[English]

Court Cases Relating to Women

2681. SHRI CHAMAN LAL GUPTA: Will the Minister 
of LAW AND JUSTICE be pleased to state:

(a) the number of court cases relating to women 
pending in Jammu and Kashmir as on date; and

(b) the specific efforts being made by the Govern­
ment for speedy disposal of pending cases and provide 
complete justice to women?

THE MINISTER OF STATE OF THE MINISTRY OF 
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) 
and (b) The information is being collected and will be laid 
on the Table of the House.

Council of Medical Research

2682. SHRI YELLAIAH NANDI: Will the Minister of 
FINANCE be pleased to state:

(a) whether the assessment scheme with regards 
to promotion for technical staff of Indian Council of Medical 
Research is pending with the Government (Ministry of 
Finance) for its approval;

(b) if so, the details thereof and reasons for delay;
and

(c) the time by which the final decision is likely to 
be taken?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ):(a) to (c) A proposal 
for introduction of an assessment scheme for technical staff 
of ICMR was considered and returned to the Administrative 
Ministry pending decision of the Government on the 
recommendations of the Fifth Central Pay Commission.

Post Harvest Operation Scheme

2683. SHRI RAMAKANT YADAY: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Government have taken a decision 
to discontinue the Post harvest operation scheme under 
the food ministry;


